
REG 1ST ERED 

CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALQE BENCH 

Commercial Complex(BDA), 
Indiranagar, 
Banga lore-.56003$ 

Dated: 	2YL 

Application Nos._260 to 267/16(T) 
W.P. Nos. 464 to 4371/10 

Applicants1 K.G.RamaraO, Senior Clerk, Divisional Personnel 
Office, Southern Railway, Mysore. 
D.V.Revannaiah, Senior lerk, Divisional Personnel 
Office, Southern hailway, Mysore. 
A .N.Seshadri, Personnel Inspector,Divisional 
Personnel Office, Mysore. 
Sri G.L. Nadgir, Senior Clerk, Divisional Personnel 
Office, Southern Railway, Mysore. 

5 •  N,Venugopala Rao, Welfare Inspector, Divisional 
Personnel Office, Southern Railway,Mysore 
M.Prabhashankar, Senior Clerk, Divisional Personnel 
Office, Southern Railway, Mysore. 
Y.N.Sharma, Senior 'lerk, Divisional Personnel Office, 
Southern Railway, Mysore. 

S. N.Achanna, Welfare Inspector, Divisional Personnel 
Office, Southern Railway, Mysore. 

9 - Sri M. Narayanaswamy for Sri H.N.Narayan, 
Acvocate for Applicants, 85, Ist Block, Kuara Park 
West, Banga1ore-50020. 

Arw 
The Union of India, Secretary (Establishment), 
Ministry of Railways, (ailway Board), 
Rail Bha'an, New Delhi—i. 
The Chief Personnel Officer, Southern Railway, 
Park Town, Madras-3. 
The Divisional Personnel Officer,Southerri Railway, 
Mysore Division, Mysore—l. 	 •.Bespondents 

4 	 ,4. Sri A.N. Venugopal, C/O Shri NS.Srinivasan, 
( 	 Standing Counsel for Railways, F. No, 12, 2nd Floor, 

S.S.B. Mutt Buildings, Tank Bund Road, B'Lore9. 

i \c7 Subject: SENDING COPIES OF CFDER PASSED BY THE BENCH IN-
APPLICATIt4 NOS 260 to 267/16(T) 

Please find enclosed herewith the copy of the Order/Ic#eH-er 
C-ei passed by this Tribunal in the above said App1ication1c 
on 3.11.1986. 

I 	 SECT![ct4 OFFICER 
End: As above. 	 (JUDICIAL ) 
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I) 	h:ce tr 	feri 	ii c for 

rcccivr fro'r th Hiih Ccjrt of 

ic rnk uner 3ection  

Adrjinistrcfive Tn un s Act of 

i9 	(the Act), thc 2i1icantE hve 

souht for e cirection t cnn c 

heir ccc for u rdtior of' 

for the 20 ;rchjto nota fixec 

by Governient in ftc order nc 

E(S)I-57CP 040 dt 7th 	rch, 2-7 

(Anrioxurn C ) . In exeninino the 

vcrv 	u?cfienc. -Ioh Corrt of 

Jucicrturc, 'fcr:c i 	he deccion 

rendnrcc CC; 1st JuJy'82 in •. P. 

Hoc 2077/FO end connected cces, 

f.T.Venketerenn c Union of Ind 

Cod othrn, hod nrqativecl thc vcry 

clairo of the alicontc. 	In this 

viev, 3hni i. :r'anes.:er' 	ring 

for fhri H.H.Heravan, very feirly 

end rchtI' doec not ness these 

epp1cct:c'nc. Hence, these 

6 T:catin 	nrc ciisn]'Esod cc not 

But ir, ohe crcunc once of 
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OftieR NotPL 	 ,l. T.IPu,il 

ie c6se, .e direct the rtiin to 

T their O.i costs. 

\Yj 

rr ) ('•• 

17~, 	- - .- , -I 

CNTflAL 
AuoWa J 


